
lN THc 

,.,_ 
CC!'ff HAL AllMINIST HATIV i T 'H BUNAL, 0 / 

JAIFUR B2NCH, c.._ 

JAIRJR. """ 
**->.~~-

Date of Decision: July 6, 1993. 
--·-----

OA 1137/92 

UM~SH SHARMA & OHS • • • • APPLICANTS • 

Vs. 

UNIJN OF INDIA & ORS. . . . He.:) PONJ 2NT S • 

• 
HCN. Mrt. JUSTICd D.L. MEHTA, VICc CHAIJ:{;\'\AN. 
HQ\l. Mn .. 0 .P. SHARMA, AIJMINISTHATIVc M2MB2R. 

For the Applicants 

For the Respondents 

• • • 

• • • 
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This Bench, has already decided the identical questicn 

in OA 537/92 (Shri Ashutosh Sharma & Ors. vs. UOl & Anr.) 

vi de j'uctgement dated 13.5.·93. In view ·of the decision in the 

identical cases by this Tribunal, we allow the application 

and direct that the benefits of revision of pay and fitment 

on absorption vide Railway Board's letter No.E(NG)II/84/RC3i 

·- · 15(AIRF) dated_ 15.5.87 shall be given to the applic-ants 

from 15.5.87 with consequential monetary benefits. This 

shall be done with out putting them through any fin al retenti 01 

test. ~·1e also airect that arrears be disbursed within a 

period of 90 days from the date of receipt of the copy o: 

this order. In order to avoid multiplicity of litigation, 

the respondents are a1so directed to allow similar benefit to 

similarly placed employees, who may not have come before th: 

Tribunal() . " 
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